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Learned Senior Adovocate, 

•795 	fir B.C. Das for the applicants, 

Shri R.K. Singh, Shri N.J.K. Singh, and 
IR 

TI 	

Shri 0. Ibomeha Singh. 

IVIrAK. Choudhury, learned Addl. 

e,sited 	 C.G.S.C,, has received copy of the 

application and seeks to appear for the 

respondents. 

The application is against the 

. cancellation of the Divisional 

	

• 	 () 	 Accountant Cxamination held on 

12.6.1995 to 16.6.1995 and the proposed 
• 	 fresh examination to be held from 

10.7.1995, to 14.7.1995. Perused the 

statemt of grievances and reliefs 

sought for and heard the learned 

counsel: for the parties. The 

I appliation is admitted. Issue notice 

on the respondents by registered post. 

Written statement on 27.7.95.s 

prayed for by the learned Addi. C.G.S.C. 

Heard counsel of the parties on 

•the interim relief prayer.-The 

• following ov interim order is passed: 

1) The respondents are directed to 

evaluate the papers of the examination 

held m from 12.6.95 to 16.6.95 and 
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6.7.95 

• 	 keep the result in abeyance till the 

disposal of this application which 

will be subject to the result of this 

appliiation. \ 4 

2)The respondents may hold the 

jdothd:ethjnatjon to be held afresh 

• 	 •: 	 'from 1.7.95 to 147,95 the result of 

wfiidh*and - the consequential action on 

the basis thereof will be subject to 

the result of this application, 

0 

IN 
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The applicantsmay appear in the 

prop.ô:?resh examination commencing 

from 10.7.95 to 14.7.95 without 

'tejudice tothejr contentions. 

. The respondents are directed to 

communicate this order to the other 

canidates also. 

As requested by the - learned 

counsel for the applicants.issus notcç 

by 5peedPbst tat' the cost of the 

appliCaat. 

List on.2.7.95 befOre the 

Division Bench for iiritten statement 

and further orders. 

Copy of the order be furnished 

to the counsel for the parties. 

Member 

3-8.-95 	M.B.Chakraborty for the applicant. 

Mr.A.K.Choudhury, Mdl.C.G.S.C. 

' 	 for:the respondents. 
• 	 v A4 	Written statement filed. The learned 

• 	 - 	
counsel for the aplicants states that 
here is some urgency in the matter and 

s.. '2-€ 
) _ 	• • 	C' 

9iuestj that it may be heard in November. 
To be listed for hearing on 1641-95./ 
Liberty to apply for calling the record 
as maybe relevant. 

• 	 I 
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O.A. No. 123/95 

OFFICE NOtE 	 . . 
	 COURT S ORDER 

I ,  

A L 	 21.11.95 	Hearing concluded. ..Judgement delivered in 

. the open court. The O.A. is dismissed. No 

order as to costs. 

'  
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI 	BENCH 	:: 	GUWAHATI-5. 

NO. 	123 of 1995. 
• 	 LA. 	NO. 

I. 	
DATE OF DECISION 	21-11-1995. 

SriRohinhiimaringh&2ors. 	I 	 (PETITIONER(S) 

Dr. N.K. Singh 	 AOJ0CATE FOR THE 
PETITIONER 	(s) 

JESUS 
* 

Union ondia&Ors. 	
RESPONDENT () 

• Shri. A.K.Choudhury, Addl.C.G.S.C. 	 ADVOCATE FOR THE 
RESPONDENT 	(s) 

THE HON' BL C 	JSUTICE SHRI M.G.CHAUDHARI, VICE CHAIRMAN. 

THE HON' BE 	SHRI GL .SANGLYIN, MEMBER (AMN.) 

1. 	Uhether 	norters •f 	local papers 	may be allowed to 

scE 	ne 	1:dgmeflL 	
9  

t 	
4 

2 	To h3 	refer:'ed to 	the Reporter or' not 	? 

. 	 Whether their Lordships wish to 	see the fair copy of 
the 	judgment.  

4. 	Whether the Judgment 	is to 	he circulated to the other 
* 

Benches ? 	 * 

Judgment delivered by Honble 	Vjcechajrman. 

LI 

U 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GTJWAHATI BENCH. 

Original Application No. 123 of 1995. 

Date of Order : This the 21st Day of November. 1995. 

Jistice Shri M.G.Chaudhari, Vice-Chairman. 

Shri G.L.Sanglyine, Member (Administrative). 

1. Sri Rohini 1umar Singh, 

2 • Sri N. JOY IO.imar Singh, 

3. Sri 0. Ibomeha Singh. 

By Advocate Dr N.K.Singh. 

- Versus - 

. . . Applicants. 

Union of India 
represented by the Comptroller and 
Auditor General of India, New Delhi. 

Accountant General (ME) 
Meghalaya, Shillong. 

Senior Deputy Accountant General(A), 
Meghalaya. Shillong. .• . . Respondents. 

By Advocate Shri A.K.ChOudhUry.Add].C.G.S.C. 

CHAUDHARI 7. (v.C) 

All the 3 applicants are working as Divisional 

Accountants in different departments of P.W.D.,Maniir. 

They were posted as unqualified Divisional Accountants. 

They are eligible for regularisation/absorption in the 

cadre of Divisional Accountants upon passing the departmenta.l 

examination within the maximum of six chances offered to 

them by the authorities. Even according to the applicants 

if a candidate fails to qualifythe examination he is liable 

to be reverted to the post of U.D.0 and that the passing 

of the examination is a very tough job having regard to 

the subjects prescribed for the examination. 

2. 	The departmental examination was scheduled to be 

held from 12.6.1995 to 16.6.95 at Shillong. The applicants 

were issued call letters for appearing at the said examination 

contd. 	2... 
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which they received on 21.4.1995. They appeared at the said 

examinatioh and were satisfied about their performance and 

hoped to pass the examination. However they were shocked and 

surprised to receive the telegram from the office of the 

countant General intimating that the said examination stood 

cancelled due to reports of alleged maipractices and that 

the examinationwas rescheduled from 10.7.95 to 14.7.95. The 

applicants contend that the action of the respondents in 

cancelling the examination altogether is abitrary and illegal. 

According to them only one candidate was found to have 

indulged in some malpractices and that cannot be a valid 

ground for depriving the others of the benefit of the 

examination particularly as it was very vital for availing 

the chance so as to be within the limit of six chances. They 

further contend that they have thus acquired a right to get 

the results of the said examination, declared and that right 

cannot be taken.away without affording them any opportunity 

to show cause merely on the basis of alleged malpractices. 

It is also their contention that no enquiry was made in the' 

alleged maipractices in order to satisfy the authorities 

whether there were large scale malpracices justifying the 

cancellation of the entire examination. The applicants have 

not specified any relief in terms of wich they seek to get 

it from the Tribunal • That can only be gathered from various 

grounds stated and the relief claimed appears to be that the 

order of cancellation of the examination is bad in law and 

is liable to be set aside. 

3. 	The respondents have explained in the written 

statement the position in this regard to be as follows : 

"The decision to cancel the examination 
and the subsequent rescheduling of 
the exam was taken following some 
incidents - the first of which occurred 

V---- 	 . 

11 
contd. 	3... 
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on the second day of the examination 
and the next on the fourth day." 

"AS a measure to ensure that all answer 
scripts are issued within the four walls 
of the Examination Hall, and also to 
pre-einpt any possible maipractices, it 
is strictly ascertained that all the 
answer scripts bearing the stamp of the 
official round seal on the top of the 
first page are duly initialled by the 
Presiding Officer before they are 
distributed ." 

The respondents thus refer to the general practice followed 

at the examination. According to them on the second day of 

the examination it was noticed that one particular candidate 

submitted an answer script which did not bear the initials 

of the Presiding officer. It was also noticed that the 

answer script appeo have been folded in the middle • The 

second incident occurred on the penultimate day of the 

examination i.e. 15.6.1995 when another candidate was found 

with a chit of paper which contained the exact solution of 

a compulsory question relating to balance sheet problem. On 

scrutiny it was revealed by the paper setter that the closing 

date of the Balance Sheet statement was deliberately altered 

to a more recent date. on further probe it was seen that 

the chit containing the solution was identically dated. In 

view of the aforesaid incidents (presumably on further 

enquiries) according to the respondents at a later stage 

when the aspect of the identical date was established the 

administration was led to believe that there were ample 

grounds to suspect from the two causes especially the latter 

instance of 15.6.1995, that there was a strong possibility 

of leakage of the question papers. It was therefore thought 

that perhaps it was only the tip of an iceberg. The adminis- 

tration therefore considered that this alone was ground enough 

to discourage unfair advantages to a few and thus ordered 

contd. 4... 
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cancellation and rescheduling of the said examination. The 

examination was rescheduled to be held from 10.7 e95 to 

14.7.95 so as to give sufficient and qqual scope to all the 

Divisional Accountants inc1ding the applicants to pass the 

Divisional Accountant Grade Examination. In these circumstances 

the respondents submit that the department concerned has not 

committed any arbitrariness by cancelling the examination 

which was scheduled to be held from 12.6.95 to 16.6.95 on the 

ground of rnalpractices and in rescheduling the examination 

to be held from 10.7.95 to 14.7 .95. They therefore pray that 

the application is liable to be dismissed. 

4. 	Few aspects are required to be noted before we turn 

to the submissions of Dr Singh. Firstly the result of the 

cancelled examination had not been declared and even the 

answer papers were not evaluated for which direction was 

given by interim order dated 6.7.95. The applicants therefore 

would not know whether they have actually passed the examination 

or not. Secondly. despite the applicants being given leave 

by the aforesaid interim order to appear at the rescheduled 

examination without prejudice to their contentions in the 

instant application 1  'Fhey have chosen to remain absent and 

have not availed of that examination. Thirdly, although it 

is claimed by the applicants that the examination is usually 

tough and therefore they had put in all their efforts kn—a+-1 

v 	the±refforts in preparing for the examination and took the 

examination very seriously because that was very material 

for their future prospects and they are being deprived of that 

labour1  that carries no conviction since the rescheduled 

examination was being held within a period of one month and  

the applicant$ cannot say that they have lost their prepared- 

ness if they were to appear at the rescheduled examination. 

contd. 5... 
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Fourthly, it is not easy to understand the insistence of the 

applicants to refuse to appear at the rescheduled examination 

as no prejudice was being caused to them by reason of the 

earlier examinaticn wet rendered nonest. in respect of all 

the candidates who had appeared at that examination. Nextly. 

.M*ce the results of the cancelled examination were not declared 

and the applicants could not presume that they had passed 

ttnot be4ng their case that some other candidate who had 

appeared at that examination was chosn for declaration of 

result and 	i-ng- the ad-an-age of having appeared at that 

examination. The applicants thus were not excluded as only 

candidates in comparison with others so that they can have 

any grievance. Since the entire examination was cancelled 

the applicants cannot complain that they were differently 

treated. Moreover, since the entire examination was cancelled 

and all the candidates who had appeared thereat had been 

affected by the cancellation the applicants could not hope 

to seek the relief without joining those candidates as parties 

to this application. 

in the backdrop of the above noted aspects we may now 

turn to the submissions of Dr 5inghearned counsel for the 

applicants. The learned counsel firstly submits that since 

v- there was malpractice committed by only two candidates and 

it was identified and action could be taken against them that 

was not sufficient to carry the suspicion of general malpractice 

as was entertained by the respondents. The learned counsel 

makes a grievance that the respondents had not made any kind 

of enquiry into the general alleged malpractices nor they 

have referred to nor have produced any material to substantiate 

that suspicion which has been made the ground for cancellation 

of the entire examination resulting in denial of the benefit 

V--- 	
contd. 6... 
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of that examination to the innocent candidatej including 

the applicants. Thus according to the learned counsel it 

amounts to arbitrary action of the respondents. It is 

submitted in this connection that if two of the candidates 

had committed mischief the others could not be made to suffer 

on account thereof when they had not been found to have been 

- indulged  

5 • 	As far as the above submissions are concerned we 

cannot conceive of a regular enquiry required to be held 

giving opportunity to the candidates appearing at the 

examination to find out that there was leakage of the papers 

or there was general maipractices indulged by the entire body 

of candidates who had appeared at the examination. Holding 

of a competitive examination demands like any other examination 

purity in the process and 	-neceay-t 	even 

though the purity might have been polluted to a certain 
- 

V 	extentL-t o-ld-be aaed in respect of the remaining part. 

It should be a matter of common knowledge that leakage of 

paper of any examination vitiates the fair conduct of the 

examination and is to be depricated. Once there is a leakage 

it has to be presumed that any one of the candidates can 

take. advantage therefrom. There may be ways and means in 

which different candidates may take advantage of that 

situation. The very fact that at least one incident has been 

admitted by the applicants and the respondents have stated 

that two candidates were found to have indulged in ma].practices 

there cannot be any guarantee that some others were also not 

likely to have done so. The circumstances pointed out by the 

respondents clearly spell out the possibility of leakage and 

that was sufficient for the respondents to take a decision.- 

- They cannot be requ ired to apply the standards of a  quaahl- 

contd. 7... 
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judicial inquiry and establish the fact by recording evidence 

for otherwise it will almost be impossible for any authority 

hoiding a public examination or a departmental examination 

to conduct it Eetv4jb4arA smoothly. We are not therefore inclined 

to accept the submission that in the absence of any enquiry 

or any materiai being relied upon the suspicion entertained 

by the authoritIes about the leakage of the papers or of 

general maipracti.ces having been indulged was without any 

reasonable basi. Their action cannot be described as arbitrary 

as the entire examination was cancelled and as benefit thereof 

was not given to any candidate to the elusion of others 

or applicants.. 

6. 	It is next submitted by Mr Singh that even according 

to the written statement the authorities were supposed to 

have taken pre-cautions to pre-empt any possible mischief 

and that does not permit them now to contend that there arose 

a suspicion of large scale malpractice. In this respect the 

applicants have averred that the entire examination was 

conducted in a very congenial atmosphere and under strict 

surveilence. There were five Invigilators in a small hail and 

thus there was: hardly any possibility of commission of any 

maipractices during the examination* we really fail to under-

stand the purport of this contention. There cannot be any 

doubt that since the applicants have referred at least to one 

instance of mlpractice that despite all the precautionary 

steps taken by the authorities at least two candidates were 

found to have indulged in committing maipractices. That these 

candidates could be caught itself shows that that could be 

possible becase of the steps that had been taken by the 

authorities tO prevent commission of rnalpractices and due to 

diligent invigilation on the part of the invigilators is a 

contd.. 8... 



- 4 
-8- 

circumstance that does not favour the applicants and therefore 

it is not possible to accept the above argument. 

7. 	The learned counsel next submitted that the opportunity 

given to appear at the examination cannot be snatched away 
a 

lightly as it is/valuable right and since in the instant case 

there was no material sufficient to lead to the inference that 

it was the case of general malpractice the applicants 

cannot be denied benefit of the examination. According to the 

learned counsel as only two candidates had tried to do something 

objectionable the others cannot be made to suffer. In this 

respect it has been averred that the applicants have acquired 

a right to get their results duly declared and that cannot be 

taken away from them without having afforded them any opportunitym  

to explain their position on the basis of only a suspicion 

that there could be large scale mischief. That averment itself 

implies that if an opportunity were to be given to the applicant 

and yet the fact of malpractice was established then the 

results could be detained and they could be deprived of the 

right of getting the results declared. The applicants therefore 

cannot c laim such a vested 

right. Their only right is to be given opportunity to pass 

the qualifying examination and it is the job of the authorities 

to hold and conduct the examination fairly. Since in our 

opinion this is not a case where any enquiry was required to 

be held and though the applicants were not blamed for indulging . 

any malpractice there was no question of giving any opportunity 

to them to show: cause and consequently it cannot be held that 

there has been violation of principle of natural justice. 

S. 	The learned counsel next submitted that a Court/ 

Tribunal can interfere in such grievance and undertake a judicia 

scrutiny of the matter as has been held in number of cases 

ccntd. 	9.... 
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arising under Article 226 of the constitution. It can interfere 

and set aside the rescheduled examination and restore the 

results of the original ecaminat1on which was cancelled in 

asmuch as the action of the respondents for the various 

reasons pointed by the applicants is arbitrary and illegal. 

Now on the scope of the jurisdiction to interfere we have 

no quarrel with the proposition advanced by the learned counsel. 

However on the facts of this case we are not satisfied that 

V there is any violation of any vested right of the applicant 

nor they have been put to any prejudice needing our interference. 

The applicant could have very well appeared at the rescheduled 

examination and as they were already prepared one month ago 

they could not have had any fear of failing if they were 

otherwise confident of their preparation. This is also not a 

case where they were singled out but all the candidates who 

appeared at the cancelled examination have been placed in 

similar situation. 

9. 	An averment has also been made by the applicants 

that the action for rescheduling the examination was taken 

by the authorities at the behest of the candidates who could 

not fare well in the examination. Indeed it is a very wild 

allegation. The app.lic ants however have not disc losed the 

411- 	names of thcse candidates who were to be favoured. There is 

no basis to assume that those candidates had not fared well 

at the examination as is alleged by the applicants. The source 

of information to carry that opinion has not been disclosed. 

In fact the answer papers were still to be evaluated. This 

averment has thus been made light heartedly to gain support 

to their case and has to be rejected. It is also averred that 

the decision to reschedule the examination was taken without 

application of mind. This averment needs to be mentioned only 

contd. 10... 
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to be rejected in view of the details given by the respondents 

in the written statement about the detection of the two 

instances of malpractice. That shows application of mind. 

10. 	It appears from the record that on 4.8.95 an appli- 

cation was filed by Mr 8.Chakraborty, Advocate requesting 

for calling the records in connection with the conduct of the 

examination which was cancelled. This was In fact a note 

addressed to the Deputy Registrar and has not been made to the 

Tribunal seeking any direction judicially. That apart we see 

no reason to call for the record. 

11 • 	Mr A.K.Choudhury o  learned Addi .0 .G • S.0 for the 

respondents submitted that as explained in the written statement 

the action.;of the respondents was not at all arbitrary. He 

submitted that only after the authorities were satisfied that 

there was an attempt to copy leading to the inference of leakage 

of papers that they had taken a very reasonable step in 

canceilirg the entire examination and that the applicants cannot 

, 	complain of any prejudicecãused to them as they were offered 

opportunity to. appear at the rescheduled examination and their 

right to appear at the scheduled examination for being conIdered 

for promotion has no way been affected. Hence he submitted 

that the application is liable to be dismissed. 

12. 	For the foregoing discussion we find no merit in 

this application. The C.A. is accordingly dismissed. The 

interim direction to evaluate the papers of the cancelled 

examination and to hold the result in abeyance is vacated. 

Interim direction that the result of the rescheduled examination 

and the consequential action taken on its basis shall be subject 

to the result of the O.A. is also vacated. It Is however made 

clear that the cancelled examination shall not be treated as 

a chance availed by the applicants for the purpose of counting 

the six chances available to them to qualify. 

No or er as to costs. 

O.L.SA? YINE ) 	 ( M.G.CHAUDHARI 

trd 	 MEMB (A) 	 VICE CHAIRMAN 

-. 
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IN THE CENrR&ADYINI STRATiVE TRIBUNAL: GAUI BE1CH. 

O.A. M. 	 /95. 

Sri Rohini Kumar Sirigh & Ors. 

- 	... Aø1icants. 

-Versus- 

Union of India & Ors. 

.. Re spondent. 

I. PTICULAR$QFJJ1JLAPPLICA1'ff. 

I. 	1) Sri Rohini Kumar Singh, 

ii) Son of M. BirahariSingh 

iii) Aged about 46 years. 

.v) tivisional Accountant ,Flood Control & 

Drainage p jvjsjon No.IV , I.F.C.D. Mnipur, 

Bishnupur. 

2. 	i) Shri N. Joy Kumar Singh, 

Son of, Late N.Yairna Singh, 

Aged about 44 years, 

Divisional Accountant, Mechanical Division 

Ib.I, P.W.D., ManipurGhingrnetong. 

3. 	1) Shri 0. Ibomeha Singh 

ii) Son of late O.Gopalmacha Sirigh. 

iii)Aged about 47 years, 

iv) Divisional Accountant. 

Electrical & Mechanica] Division, 
I.F.C.D., Manipur, Lqnphelpat. 

contd.... 
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2. PARTICULARS OF THE RESPOI'DENrS: 

Union of India, 

Represented by the Compfeller and 

Auditor General of India , New Delhi. 

Accountant General (A & E ), 

Meghalaya, Shillong. 

Senior Deputy Accountant General(A), 

Meghalaya, Shillong. 

3. THE APPLICATION IS AGAINST THE FOLLOWING ORDER: 

Telegram dated 23.6.95 from the office of the 

Accountant General, Meghalaya, Shillong intimating that 

the. Divisional Acountant , Grade Examination conducted 

from 126 .95 to 16.6.95 stood cancelled due to reports 

of alledged mal practices and rescheduling the Examination 

from 10.7.95 to 14.7.950 

4. JUR ; 

The applicants declare that the subject matter 

is within the jurisdiction of this Tribunal 

5. LIAIITATION_: 

The applicants declare that the application is 

within the limitation period prescribed under Section 21 of 

the Administrative Tribunals Act, 1985. 

coritd... 
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6. FAS OF THE CASE : 

That the applicants are citizen of 

India and permanent residents of Imphal . They all 

completed their 	 under the Gauhati University. 

They are filing t.ts application jointly since the cause 

of action of all of them is common in nature. 

That, in 1965 the applicant No.1 

was appointed as L.D.C. in P.W.D. Manipur and was 

promoted to U.D.C. in 1978 . In 1985, he was appointed 

to the cadre of Divisional Accountant (for shert 

Divisinal Accountant) under the office of Accountant. 

General, Meghalaya , in the Engineering Cell Fishery 

Division, P.W.D., Nnipur and was transferred to the 

Electricity Department and . therefrom he has been further 

transferred and posted to his present Department in 

March, 1993. 

The applicant No.2 was appointed 

as L.D.C. in 1970 in the Electricity Department and was 

promoted to IJ.D.C. in 1975 • 	In 1985, he was appointed 

to the cadre of Divisional Accountant under the Office• 

of Accountant General, Meghalaya in the P.W.D. Building 

project Division and was transferred to the Electricity 

Department and therefrom in May, 1994, he has been 

transferred and posted to this present Department. 

Similar].' the applicant no.3 was 

also appointed as L.D4C.. in 1963 in the P.W.D. and was 

contd..,. 
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promoted to U.D.C. in 1978 . He was also appointed to the 

cadre of Divisional Accountant under the office of Accountant 

General ,Weghalaya in the P.W.D. Mechanical Division II 

and was transferred to Irr.igatiop and Flood Control 

Department in 1988, wherefrom he has sincebeen trans- 

f erred to the present department in 1994 . All the appli- 
under 

cants are hldjng the post of Divisional Accountant/the 

Office of Accountant General, Meghalaya 

That the applicants, beg to state that they 

were posted as unqualified Divisional Accountant and 

their regularisation/ abserbtion to the cadre of Divisional 

Accountant is subject to their passing the Departmental 

Examination for Divisional Accountant within the maximum 

of 6(six) physical chances ofred to them by the authc-

rities . It is needless to mentibn that if th unqualified 

Divisional Accountants fail to qualify in the Examination 

they will be reverted back to their earlier post of U.D.C. 

That the applicants state that the Departrnebtal 

Examination for Divisional Accountmf 	of the 

following 5 subjects 
:- 

Tmexjmurn Minimum Minimum 
Marks. 	marks 	marks 

required for exernp-. 
for 	tion. 
passing. 

i)or precis and 	3 hrs. 150 	40% 	45% ra 

ii) Grammar 

Elementary Book 	2 hrs. 150 	40% 	50% 
keepin. 	 - 

contd... 
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3.Publjc works Accounts 

and procedure 

(practical without 

Books). 

4.P.W.Accounts and 

procedure (Theory) 

3 hrs 	150 

I J hrs. 150 40% 	50% 

5. General Accounts 	3 hrs 	150 	40% 	50%. 

Treasury & Financial 

Rules (both central 

and State Government). 

Aggregate 	 750 	45 

That applicants state that a mere glance 

to the above Examination chart will convey that this dep-

artmental Examination il vigorous one and the fact that 

the candidates are allowed 6(six) physical chances to 

pass the examination will substantiate that the passing of 

the examination iz a very tough job. The applicants further 
I 	 . 

state that the Examination normally takes place twice 

Ak year and though all the applicants joined the post of 

Divisional Accountant in 1985 / The authorities delayed 

in allowing physical chances to the applicants , thus making 

the task of passing the examination heavier for them it-' 

this age. 	 / 

5. 	That the applicants states that on 21.4.95 

they received the Call letters from the Respondent. ?b.3 

for appearing in the Departmental examination scheduled 

contd... 
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from 12.6.95 to 16.6.95 at Shillong 	and they put all 

of their efforts in preparing for the Examination and 

took the examination very sxioi.Lsly as they were aware 
Th 

thatJii'j-this time would leave them with limited 

number of chances . The applicats appeared in examination 

duly and they were satisfied with the performance and 

this time they were hopeful to pass the departmental 

examination 

jnexure A/I is the copy of the above 

call letter.' 

6.. 	 That, it is stated that earlier the 

applicant no.1 availed of 4 chances and cleared 2 

subjects and this time he appeared for the rest 3 

subjects . The applicant no.2 also availed 3 chances 

earlier and (ould clear I subject and app eared in the 

rest 4 subjects this time . Similarly, the applicant I'b.3 

had earlier availed his 5 chances and cleared 2 sub-

jects and appeared in the rest 3 subjects this time 

7. 	That, as such, the applicants were shocked 

and surprised to receive a telegram from the office of 

the Accountant General ,intimating them that the examin- 

ation held from 12.6.95 to 16.6.95 stood cancelled due 

the reports of alledged mal practices and the examin-

ation was rescheduled from 10.7.95 to 14.7.95. 

Annexure 2 . is a copy of the above 

telegram  

contd... 
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That the applicants beg, to state that they 

were utterly surprised to get the telegram and to find 

that the examination was cancelled due to the reports of 

alledged rnalpractices in asmuchas 	he entire examination 

was conducted in a very congenial alosphere and under 

strict surveilence . There were,, 5 (five) Irivigilators isv 

a small hail of 25 feet x 15 feet (approx.) where only ii 

candidates in all appeared,, and this will make it gply 

clear that there was hardly any possibility of commission 

of any maipractices during the examination . Hower, 

during the 4th examination on 15.6.95, a candidate, named 

P. Kenstong Naga, was apprehended bj the InvigilatDrs, 

while he made an effort to resort to some unfair means. 

[ 	 But the candidate was allowed to appear in 

all the remaining examinatior and no action was taken 

on him. which shows that there was nothing serious in the 

matter. 

That the, appellants states that the case 

of thIv.Nega was the only incident which took place 

during the entire examination and this kind of,are 

dealt with, if it is warranted at all, in accordance 

with the. relevant Ruies/circulars against that individual 

/ 	. 	. 	only. It is apperrant that since the inciden4e was not 

a very serious one and pertaining jo "individual only, 

the Invigilators found it preper to allow the said 

candidate to appear in the remaining examination. It is 

stated that barring the above incident there was no other 

) 

contd.. 
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incident by which it can be said that widerspreaded 

during the examination warranting 

concellatjon of entire examination. The applicants 

statetion of the authorities in rescheduling the 

examination is taken without any application of mind, 

That the applicants state that the 5(five) 

Invigilators, who were presents during examination, are 

the Deputy ACcou1tat General, two Accounts Officer, the 

Dealing Asstt. and another and thea way they were 

constantly surveiling the examination, there was no 

possibility of commission of any malpractice. The applicants 

states that the impugned action of rescheduling the 

exarnjnaUon has been taken at the behest of 00 thouse 

candidates who could not fa.t. well in the examination. 

- That as stated above, the Depamental 

examination isa very stiff one and the appellants 

were at the fag end of their chances. They, therefore 
/ 

put their best efforts this time and they also fared 

very well in the examination and are hopeful of clearing 

their subjects . They, therefore, have a right of 

getting their results duly declared and the same can 

not be taken away from them , wit ho ut Affording them 

anypp.ot_unjtj., only_on the basis of allegation of 

ma lpra ct ices. 

That the impugned Telegram ex—facie shows 

that the examination was cancelled "DUE TO THE REPTS OF 

contd. ... 

	

I 



ALLGED WALPRACICES " and it is quite apperant here 

that the authorities themselves made no enquiry to 

satisfy as to wheather the reports of alledged malpractices 

had any substance or not and•  it appears that theytook 

the inpugned action only on thebasis of complains. It is 

an elimentary principle that beforetaking any adverse 

action, wätsoever , the authorities most satisfy 

themselves abatrt the truth or foundation of the complains 

and in the ab sense of such a satisact ion 	he action 

wot4d be whimsical, arbitrary and illegal. In the instant 

the cancelling of the entire Examination, without 

any sort of enquiry or satisfaction on the part of auth-

ority is arbitrary and illegal which has caused grea 

hardships and injury.to the applicant 

DETAILSOF REMEDIES D(HAUSTED 

The applicants do not have any.remedies under 

the Rules. 

The applicants further declare that they have 

not previouslyfjled any application/Writ petition or suit 

regarding the matter in respect of which this application 

has been made before any Court of law or any other aiitho- 

rity or any other Bench ofthe Hon'ble Jribunal and &sXA 

such appation /Writ petition or suit is pending. 

RELIEF SOWHF Ar\D GRQUNDs : 

1. 	For that the impugned action of the authorities 

in cancelling the examination without any conceivable 

contd... 
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reasons is arbitrary and illegal and as such the liable 

to be set aside 

For that the ilTpugned order of rescheduling 

the examination suffors fro'M aso1ute non— appl.catiofl' 

of mind in asmuch as the order has been passed only 

on the basis of the reports oi alledged maipractices 

without making any sort of inquiry to the matter, which 

was. incumbent upon the authorities under law before 

passing the order of cancellation of examination and as 

such the actions of the authorities are bad in law 

and liable to be set aside. 

For that after appearing in the examination 

duly , the applicants have a vösted right to get the 

results , in the absen6e of any untoward incident 

and as such the authorities have acted illegally in 

rescheduling the examination, without any sort of 

satisfaction after giving hearing to the candidates and 

as such the action of the authorities are not tenable 

to law and liable to be set aside. 

For, that there being only one instance 

by a candIdate, the action of the authorities is 

arbitrary and malafide in cancelling the entire 

examination instead of taking any action against the 

candidate individually and this action is not sustainable, 

in law and liable to t  be set aside. 

contd.. 
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v) 	For that the action of the authority is 

malice ladden in asch as the sme has been done 

at the behest of the candidates who could not fare well 

ihe examination and as such the action is bad in law 

and liable to be set asid. 

• 	 vi) 	For that since there was only reports of 

alledged mal practice, vp the authority before acting 

in such a whimsicd manner, ought to have reached some 

concrete finding regarding the allegation after some 

inquiry before resorting such adrastic action of 

reseheduling the entire examination and this is 'not 

tenable in law. 

For that in the instant case therewere 

only a handful of candidites appearing in a small hall 

under the strict surveilence which was properly manned 

there can not be, by any stretëhf irnagintion, any 

allegation of widerspread malpractice justifying the 

cancellation of the entire examination and as such the 

order of cancellation is bad in law and is liable to 

be setasjde. 

For that in'any view of the matter, the 

order of cancellatIon of the.examination is bad in law 

and is liable to be set aside. 

contd... 
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1.2. 

10. 1 Nr ERIM ORDER 

That the applicants pray that pending 

disposal of this applicat,n your Lordships be pleased 

to forbid the authorities fholding the examination 

rescheduled from 10.7.95 to 14.7.95 and direct them to 

postpone the, exathination . 

Does not arise. 

Postal order No.03885605dated 2.7.95 

issued by the post office at Guwahati enclosed. 

I 	 - 

verification 

contd.... 
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VERIFICATION 

I, Shri M. Rohini Kumar Singh, son of M. Birahari 

Sthgh, aged about 46 years, resident of MDirangkhofl 

Sougaijam Leikai, Imphal -1 ; Nanipur, do hereby varify 

that I am the applicants No.1 in the accompanying application 

and the statements made in paragraphs Ib.1,3,4,8,9,lO, 

11 and 12 are true to my knowledge ; 

those made in 

pragrhs 	.2 0  5, 6,7 being niatFrs of Lecords are true 

to my information derived therefrom and noting materiala 

have been suppressed. 

(LRohini Kumar Singh). 

I- 
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/ 
RE  3VTErED 

OFFICE CP IRE ACCOU! fYkI IT  
EO No.rn Cell/4 

14E1.AL(A&E) MEGHALA..: :EO: :3HILLONG, 
Dated: 23.3.95 

The next Divisional Accountant Examination vdil 
be held as per sbhedu1e,  iridica-ted below:- 	 V  

Date 	 fle 	 $ub.lect 

* 12.6.95 Monday - 3 Hours Fron 10:30 AM - English,E8say,ecjs, 
V. 	

to 1:30 PM 	Draft and GraI:.L.ar 

13.6.95 Tuesday - 3 Hours Proi 1 :30  AM - General Accounts, 
• 	 V 	 to 1:30  PM 	Treasury and Financial 

- 	 F.ules 

14,6.95 Wednes- - 3 Hours Piori 10:30AM - P,W.Acouiitg and 
day 	 to 	1:30P14 	Pro oodurs(1aoticai 

= 	 without Dook) 
15.6.95 Thurs - 2j Hours Pron 10:30AM - Elementary Book Keepiday  

V 	 to 	1:00PM 

16.6.95 Firday - 1+ Hours FrOV 10:30 AM- 	 rvL  
• 	 to 12:00 Noon' Proceuurs(Theory) 
• . 	2. .. The Examination will be held at Shillong and the particulars 

and actual veilue nay please be obtained from DA Cell of this 
office one day prior to the Examination. The Index Numbers of the 

• 	oandidatesr this xaatnatjon may also be co1lectedfromDA Cell 
V 	one day prior to the ExaL1inatioj. 	V 	

' 	 V: •;. 	 V V 

All the 	 Grade 
Divisional Accountants are required to send their aP'lication 
tO sit for theExaniria -tion through their respective Divisional 

ficer giving the particulars as indicated at Para-, of this 
circular. so  a6 to reach this office positively by 31595;. 

• 

	

	 V 	Tie rules and syllabus for the Divisional Accountant 
Grade Jixar.ijxja -tion are available in Annexure-Ill to Appendix-I 
of CPWD Code(2nd Edition..), 1965 except that insteau of P.W 	V 

Accounts and procedure(Vva-yoce) the till he a. theory of 
1 hours duration of P.Y.Accouxjts and Iroceciure for l3Oraarsk. 
The question papers on the aforesaid subject will contained 
a large number questions calling for brief answers space 
for writing answer will be provided in the question paper 
itself, correct answers aiould be writ'en in the first intanes 

V and correction(s) if any, made subseque. - tly will entail 
, V forfeture of marks. The eoctract of these rules may please V • V 

be seen in Annexure-I to this circulars. 
VVV V 

5. 
V 	

A -ttentjonof the Emergency Junior Grade Divisional 
Accountant .is drawn to the..Judgement awarded by the Hon .'ble 
Ontrar Administrative Tribunal, Guwahat.]. in which it has 

* 

	

	been specifically emphasised that those who have nvt availed si 
physical chances shall be given the remaining chances so as  
to make a total of six chances for pa'sing the D.A..Grade 
Exaxninatlon.In their cases if they do notavail of any 	- 

V 	 future chances they would be deemed to have appared for the 
V 

 purpose Of countng the total number of chsces. 	-: 

Or

V 	

VZ 

/ 
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Tiose. who fail 	 --- 	- 	opttri -ted to 
their parent cadre and dejartments 

6. 	mhe Divisional Accountant should ht g  an Identity 
card letter issued by the respective Divisi'nal fjoers and 
should produce the saIe when dejandod at the time 	Examination. 

Y. 	Divisional Accountaits who have appar.tY13 t. 
Divisional Accountant Examination held in l2/9 should ]st 
apply for this Examination, if they are eiigibl to appea2 

Sr.Dy.Accoufltflt; Genl(A) 

mo No.DA 	/2-2/92-93/ 	 Dated: 	
[ 

APR1995 	L 
Copy forwded to the :- 

1') he Exec tivo Engineer, 

	

4q9g 	 °
Lai 

YC
- 	

9

with -the requestto bring the content 

 to this circular to the notice of the Divisional Accountant 
working der hIm. The particulars of the candidates 	 [ 
shown in the application may please be verifiè be!ore 

forwarding the same to this office. 

iEGI3TE1D: 2) Shri/3rnti. 	 ,• • 	 • -. 	• 	
F 

• 	• 	• 	• 	• 	• 	• 	• 	• 	• 	• 	• 	• 	a 	• 	0 	• 	• 	0 	0: 	
r 

• 	. 	. 	I 	0 	• 	I 	• 	I 	• 	• 	• 	1• 	S 	•• 	• • 	• 	S 	S 	• 	• 	• 

•• 	S 	• • 	• 	• 	. 	I 	• • 	• 	• S 	S 	P 

He is informed that .as per Court .verdiCt,,x1atn 

• . • . 	. . . •• 	
• . . . .chance towards the 

i.fi his.  

unavailable chances. 

r.kccouIits cYrficex, 
• i/c DA Cell 

I,  

L 



,e. 	r) 

/ 	 Particu15 to be furnj5hOd by the condidates willing 
to sit or the Divisional Accountant Grade 

ExnaUon to be held in 

1. Full Name of the Candidate ( in block letter) 

S • • • 4 S S S • • • • S 	 • • • S 5 • 5 • S 5 • • • 	. S S 2 • Date of birth. • • . • . • 	
. • • . • . • • • .-. . • • . • 

3. Date of appointment (qualifj 	Divisional Accountant) 
S S 5 • • 	. . . S 5 • • • • S • 5 5 • . S 5 • • • S • • • 

4, riod(s) for which Officiating as Emergenoy (Unquije) Divional 	coufltnt 

•• S S S • • • • S S 5 • 	• • S 	• • • • S S S S S 

1hethr aPpred for the Divi5j81 Accountant 
Grade  Examination  Previously, '.f so, state b)o month/year in which appeared.If exempted in any paper , state subject and month of Examination of the previcus Examination, 

S • • 	• S • 5 0 5 • • • a a a • • 
• • • • • • • • • • , • • • • • • , • • • • • • • 

e • • • • 0 5 tThether wiilifl(r to use Hindi/English 
in answering question paper (optior exist to use either Enlith or Hindi) 

. . S •S . • • 
	 • S a • • • • . 

S • • • • • . S -. • • • 
S S a 

Whether appljca1it belong to Scheduled Caste/Tribe 

DATED 
SIGINATuRE OF THE CANDIDJE. 



• 	 ) 

A N Ni.X U R E 	I 
Extract of Rules for the Divlsional Accountt Examination 
1. 	TI e subject for the Examination, the rnirthum rnark8 gu lifying for a pass and the percentagerequjr, 	r 

fo obtaining exemption in the examination will he  - 	as .o1low. : 
!__' 

Sl . No ,,  , ubject 	1 	Tim'. 	Mxirnurn',i1jjjrnurn 	Mtnimurn • 	
, Marks 1 Marks 	$ marks 

required • for • 	 , for 	exemp- 
- 	 - 	

-- -•---- 
(i) Esay or Erecis 	3 Hours 150 	40% 	45% and Draft 	x 

(ii) Gr1'mmar 	 I 	 - 

E:ment:, Book 	
150 	40% 	50%'; 

3 Hours 150 	40% 	50% 
(Practical without 
Books) 

4..: 	P.W.Account$.. and 	 lc Hours 150 	40% 	50% Procedure(Thory) 

5. 	General Acconts 	
3 	 50 	40% 	50% Treasury & F:.naricial 

Rules ODoth Cntral 
and State Goernment.) 

------greate 	
--75T4; 

Note:— The initial Recruitment Examination passed candidates 
taking the Divisional Test( in papersuthr than in 

• Precis and Dr.tt should secire 40 marks in each of 
the four papers and 45% marks in the aggregate for these 
papers to secure a pass in the Divisional. Test. 

contd..p/2.,. 
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•.': 	i 	-. 

The $yllbus and -EhJ standard for the eyjjatj.on. will be as 
follows • 	c: 

Pcis 
ar1--dret-'- 

• 	d ;• 	i' 	 •-..- 	-' 

-- 	 •--. 

Note :- 

TJ 	nd - d in the paoer on 
y in-i ,.., ,a .J.LV1S1Qn3J Arcouutari+-c, 'G 

:s th& sar as that prec' -j.bed I.n rules 
2 and 3 of th iflta:I. Rec'ujtmn 

X Examjn"j 	Ruie detailed in 
X 	n1exur6 	to t.hschapter - •-•- --•--•-•-- - 

A 	 - 

Persons t- 'hp have passed the Init.ja.3. 
RecruImen-h E ,caml.nat.jon with Pper- (i) 
Essay or 	c0:5.8 and Lt ai )brirnmar 
will not- be reu,,:ed to sppG • 5rgj 	, 
foi- this paper in the DIv1s;oa2, 
-sccount ni:. Grade Examjnaf;Lon, 

Elem-:c-ry Book Yp:tnq 	The :peper 
in thIs sub leot 	b of a. frJ.r1 
element-.y Ch. ct-..-; , jvancad' 
Accounting 
Edjtj.o has hkaec.-i prc.sribed as- the tt 
book for the pape-r on this subject 
The fola owing chapter have been 
cluded In the s7ijabus P- 

1- 

- 	
Chapt.er ,  T 	IIIrxIv and Chapter 
XXIV, 	 S .  

Noteg z- 	If t-1 10. re 	nry hriq 	Th 	mbring of 	cp.:e.s- in ', -.ho subsequent 
ed.t 	of. -hi.,- E3cok the can(-U.dtp 
should x: ad the Chap ter containing 
the, sne subje.. ntte- i thoe- 	- 
Edjt.oj P 1Acro1r)ts and precedure 

- (PractIcal i.thout Eook - The Written 
parb should be 	 tost 

tedge of the 

	

cd pc.- s COnnected with 	) the ps.-  araton and , amination of 
initial accounts.,sl-.ock and tools and 
plant reLucnsconracborss bills and 
other b Li] s and vot - ch?rs and (2) the 
class if and comp.Li.atjon of 
DivisionI .CCOUL'1tS and delegation of 
financj. al  Rules of the State Govt. 

Author±ty. Correction slip No.125 dt. 216.90 O CAG' MSO.'A) Vol.11 
( 	 recei-yed• with HQ5iettr No1645N0  III, 

468Coli KW3 dt276900 

P 0 W 0  Accot and Prccedur r!eory) s-The 
Theory paper on 	 and proce5 
dure with a large number of questions 
calling for brief answers has been 
presc -jbed to adjudge in an effective 
way whether the candidate can promptly 
to the Executive Engineers of the 
Public Works Department appropriate 
advicc :n matters concerning the accounts 
and financial arrangements of Divisional - • 	 and Subdivjsionai Officer. 

contd4-n.p •3 
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Gener ACCOUnS:asary & Financial 
rules (Both cetrai 'and;state Go,) 

rTh6  paper will corise of. questions of straight ford 
generl na.ne. from the following Codes:- 

1) Accbut C6de Volume. I 

• 	2) General Fianclal Rules 	. 	 ,. 	
..' •: 

Central TrEasury Ruls Volume i & ii are correding Rules 

	

of State Gcvernments 	 spon .•. 

Furdanenta1 and Supplementay.y Rules 
 

30 	
The quetion Should b set on the port.i3a whJ.h w111be • 	 of nractLcal use to the Divisional 1-ccotjs ;ithe 
discharge, of thejr•tjes assuc:-1 	,, 	.' 	.. 	

• 4 9 	Any candi.ates failing in thjrjofl b'u securjiig 
exemption marks in subject will not be required to aDpear agtin in that subject 

The candjd,ttes should not be - allowed access t. bOOkseHoweer. if t 	 any h 	 o
question paper indi.cates tha€. 

any of the prescribed " Public Works Fo.tms' are to be use by the candidates in the examjnatjn, the fOrms may be sui: lieä to them. 	 . 

.1 The theory Japer on P.W.Acounts and procedure with a 
large nyrnber of gestion calling for brief answer ha 
been prescribed to adjudge in an ëfLecive way whether 
the candidate can promptly give to the xecutjve Ofticers 
of the Public 'Joks tpartment. appropria 	advice in 
matter Concerning aCCOUtS and financi, rrngernn•s. of Divisional &n, 	

Th' qUstion. 
paper will itself provide Space for wr.L'ing answers to 
be recorded in a short time and limiLedcO The 

:cafldjdate Should write the correct answers 4  sin the 
first instance itceif and correcrions, if any, mde  by them ential forfeiture of marks.. 

The syllus and the standard for the examination Will be ,as foll6ws :- 
(1) Subject L- 1) The Standard ih the paper on subjectI int 

the Divisiqnal Test is the sames;tha! L 
rescrjbed in, rules 2 and 3 of:: the, In±tialz Recruitment  

Annexure....Ito this chapter, 
Note:- 	Persons who have Iassc the Initial Rccujtnent Esamjnal.. 

tion with thePaper(I)Essayor Preci an Drat(jj) 
Grammar, will ne 'requireq sit again 4 for this paper in the DiVis.or 	Test 0  
• - 	. ., 	 . 	, 	

m p • • 	• .: 	. 	•, 	' 	4 

'I 

) 	• 	- . 	. 	r ', -, 	;. 	. 	.. 	- 	:-.. 
.1 

- 



Subject-2- Elemen+yokKejna The pa.er in this sub 1 ecb 
will 9± a faii:iy elerr;iiacy t.'h act.er0/dvenced Accounting 
by J., 	Batli 4;bol,23rd Edition has been pesc::ij -ied 
as the next book for the paper on this suhjectThe 
following chater have included in Lie sy11.abu 4" 

Chapter: I,II.III.IV.,V.XIV.XV.XxIV and Chapter )V 
portiorA relating to 7Oyage 

Note : If the.ie is any change in the numbering of ,  these chatrsin the subsequent editions of this Book :  the candidat.eshld 
read the chapter containing the same subject. matter In 
those EItions. 	 - 

ubject-3:- The Written part should. be  a severe practie 
test of the candidates knowledge of the rules and processes 
with (1) the preparation and examination of ;initiaccount 
stock ani tools and plant returns,contractors.thec.3jfj.... 
Cation aLd compiLation of divisional account 

Subject- :- The Theory paper on PW,Accounts and procedure 
with a la ge number of questions calling .cr.brer Lnswers.r 
has beri. irescrit -ied to adjudge In an effectivei.y give to the 
Executive Officers of the Pu.bLLc Works D2part.mant, appropri-
advice in natters concerning the accowr` 
arrangemena of divisional si 'JiAi,U1.i.L.,. 

(iv) 	Subject-5:-. The paper will comprise of questions of straight 
forward and general nature from the following orders - 

Account Code Volume,I 
General ?inancjal Rules 	 . 

(3)General Tceasury Rules Volume.III and correspondirg 
Rules oftate Governments., . 	.. 	. 

(4) Fundamental and Supplementary Rules. 

	

3, 	The questions ;should b. set on the por.tori.wh.ch , wLl1 be 
of practical use to the Divisional Accountn, n i.he 
discharge of their duties as suJh 	 .- 	 . 

Any' candidate< failing in the exEuninatjon h, sècuri;ng 
exemption marks In he subect w.i ll..not a r" 4  
appear in th- 	 •' 

The candidate should not be allowed accoss to any books. 
However,' if the question paper, indicates that, any of the 
prescribed "Public Works Forms are to. be.. üse..by the 
candidates in the examination 't.h. form's nay.b.e :upplid 
to them. 

The theory paper on P.'l.Accounts and procedur 
.

e  with.,.a 1ge 
number of questions calling for man effective way whether, 
the candid ate can promptly give to the ExécutivsOfficers 
of the Public Works'partment appropriate al-fic in matters 
concerning accounts and financial arrangement of divisional 
and sub-divisional off icers,The question paper will itself 
provide space for writing answers t.o be recorded in a short 
.time and limited spce.The candidate should writthe 

- COrect answers in the first instance itself ed corrections, 
'if.any, made by.the;' ,will entail forfeiture of marks. 
The Accountkant GeneLai shall hve discretion'to,h6)4 anly one 
examination in each year instead of two if he considers that 
the second examination will ivxt)x2 have the effect of In-
creasjn to an undue extent the number of clerks from 
sources (1) and (2) qualified for appointment as Divisional 
ccountants but not promoted owing to lack cf vacancies.,If, 

s... however,there is a direct recruitment under traini.nig0The 
Joountant General will not hold the second 

J ) e.inatjon for hjm only. 
\'J 

- - - - - - - - 
	 - 
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2 J!L  1995 

IN THE CENTRAL 1ADMINISTRATIVE TRIBUNAL, '  
Gwha*1 Bench GUWAI4ATI 

Wt n4 4CH_ATJGUWAHATI 

IN THE MATTER OF OA NO. 123/95 734 

t 

Shri Rohini kr. bingh and two others 
Vs 

Union of Indiaand Others 
and 

IN THEMATTER OF 

Written statement submitted by 
The Rsponcents No.1,2 & 3 

piled 
	

31. 
tu. t I 

4 MaSgL I  

Written Statement 

The  Respondents sdbmit their written statement as 
follows - 	 - 

f. That with regard to the statements made in 
paragraphs 1, 2,3, 4 and 5 of the application, the. 
Respondents submit that they have no comments on them 

2. That with regard to the statements made in paragraph 
6 (1) of the application, the REspondents submit that. 
they have- no commeits, as the same pertairs to the 
matter of records.' 

7. That with regard to the statements made in paragraph 
.'6(2) of the application the Respondents submit that the 

- applicants were appointed temporarily, to officiate as 
Emergency (un qualified) Junior Grade Divisional 
Accountnts under the administrative control of this 
Office during 1985 Regarding other poiqts raised in 
this pa'ra 6(2), the Responderts submit that they have 

• not comments, as the same-pertain to matters of record 

(Annexure 1,11. & ill) 

That with regard to the statement made in para 8(3) 
of the applicants, the respondents submit that the 
Emergency 	(Unqualified) 	Junior 	Grade 	Di'isional 
Account-n,ts are eligible to appear in the Divisional 
Accountant 	Grade 	Examination 	after 	suressful 

- officiating in the same capacity for 2 years They are 
required to qualify in :the examination within the 

• prescribed 6 chances for their absqrption as regular 
-Divisional Accountants 	- 

That with regard to the.Para 6(4) of the application 
the respondents submit that the Divisional Accountants 
Grade Examination, is a prescribed examination for 
absorption, 	in -the 	cadre 	of 	DA's 	Divisional 
Accountants, •which ta<es place twice in a year. The 

• unqualified Junior Grade Accountants, are eligible for 
the aforesaid examination only after completion the 
officiating period of TWO years. They are to- qualify 
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officiating period of TWO years. They are to qualify 

within the prescribed 6(eix) chances for their 
absOrption in the Departments. 

In the instant caseall the three Unqualified 
Divisional Accountants joined in September'85 and 
December '85 respectively and they where eligible to 
appear in the DA Grade Examination held in 
12/87,6/88,12/88,6/89,12/89 and 6/90, for qualifying in 
the aforesaid examination and subsequent absorption in 
the cadre of Divisional Accountants. As such there was 
no delay on the part, of the authority to allow the 
applicants for appearing in the exanination in time. 

The applicants however failed to avail all 
the above 6(six) chances for their absorption in the 
Departments. It may be added here that out of a total 
of 163 dIvisional Accountants, 114 have already 
qualified in the examination and absorbed in the stream 
of Divisional Accountants As such, the contention of 
applicants that the "passing of the examination is very 
tough job and heavier for them' is highly unreasonable. 

From the abOve facts, it would be apparent 
• that the applicants did not seriously make concious 
efforts in passing the examination and did not even 
avail ofall the chances and thus failed to qualify; for 
absorption within the prescribed 6(six) chance. The 

• Department had no other option but to revert them back 
to their respective parent Departments during Oct'91 
against which the applicants filed a case before the 
honouräble Central Administr3tive Tribunal, Suwahati 
vide O.A. No. r  214 of 1991-217 of 1991 and 211 of 
1991.The applicants were allowed to avail of the 
unavailed physical chances by the orders of the 
Tribunal dated 8.6.1983 on the all three above case. 
The applicants are now availing the physically 
unavailed chances. 

• 	 (Annexure IV,V & VI) 

Therefore their contention that the authority delayed 
in allowing physical chances is incorrect. 

That with regard to para 6(5) of the application the 
Respondents submit that they have no comments to offer 
on this point. 

That 	with regard to the para 6(6) of the 
application, the respondents statesthat _before 
commencement of. this examination held in 12.6.95 to 
16.95iithereschedUled examined on 10.7.95to 
.14.7.95, the number of chances availed of by the 

are correct as stated. in Sub-para 6(6) of 
the application except for the applicant No. 2 (Shri. 
N. Joikumar Singh) who availed of 4 chances altogether 
and not three (3) as stated in the paragraph. 

As regards para 6(7) to 6(12) the Respondents 
contend that there were only TWO appointed invigilators 
in the hall during the course of examination held from 
12/6/95 to 16/6/95 and. not five as stated by the the 
applicants. 	 . 

V 
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Further 	the 	decision 	to. 	cancel 	the 
examination and the subsequent rescheduling of the exam 
was taken following some incidents - the first of which 
occurred on the second day of the examination and the 
next on the fourth day. 

As a measure to ensure that all answer 
scripts are issued within the four walls of the 
Examination Hall, and also to pre-empt any possible 
maipractices, it is strictly ascertained that all the 
answer scripts bearing the stamp of the official round 
seal on the top of the first page are duly initialled 
by the Presiding Officer before they are distributed. 

On the second day of the examination it. so 
happened that one particular candidate submitted an 
answer scriot' tiftLthdid not bear the inj.Uals of the 
PresidingOfficer. It was also noticed that the answer 
'iappear to have been folded in the middle. 

(Annexure VII) 

The second 	incident occurred 	in the 
petJe day of the examination i.e. on the 15th 
June 1995 when another candidate was found with a chit 
of paper which conained the exact on of a 

to Balance Sheet problem. 
OnEIiny it was revealed by the Paper-setter that 
the closing date of the Balance sheet statement was 
delibera,tely,alteredto a more recent date. On further 
probe it was seen that the chit containing the 
soluticn, was identically dated. 

(Annexure VIII) 

In both the of the above instances, instant 
action was not taken due to: 

In the first case the fact of the submission 
of an un-initialled answer script came to the knowledge 
of the Presiding Officer only at the end of the days 
examination. Since he was not caught in the act of 
committing the malpractice as a result on-the-spot 
action was not taken. 

As for the latter case of 15/6/95 the 
candidate was actually relieved of the chit before he 
could copy and the matter was reported to the 
Administration.That he was allowed to continue for the 
rest of the examination was only due to the fact that 
the Administration felt that the matter called for 
further scrutiny and examination. 

It was at a later stage when the aspect of 
the identical date was established that the 
Administration was led to believe that there were ample •  

suspect that in the above c peciáTT 
of the latter instance of 15/8/95., there were strong 
indications of a possible leakage of the question 



papers.. It was thought that this was perhaps only the 
tip of an iceberg.. Even if it was to be construed that 

inCiciarTh of the suspected leakage were 
confined to the above two candidates only, the 
Administration was firm on its resolve that this alone 
was amp Ic o round enougffth isc ou fair advantages 
to a few and thusordered for a cancellation and 
reschTTTthe said examinaTñT 

With regards to the statement made in Para 7 of the 
application it is submitted by the Respondents that the 
applicants did not represent or make any appeal to the 
higher authority.. In this case the Accountant General, 
as the Appellate Authority could have been approached.. 

With reference to Para B of the application, the 
Respondents have no comments to offer.. 

ii.. That with regard to statement of parà 9 of the 
application, regarding the reliefs sought for and the 
grounds for relief, the respondents submit that the 
applicants are not entitled to any of' the relief sought 
for and on the cont'ary are liable to be dismissed. 
The respondents further submit that non of the grounds' 
mentioned in the paragraphs is tenable, hence the 
application is liable to be dismissed with cost. - 

That with regard to the statements(Annexure VII) 
made in para 10 of the application the respondents 
submit that in view of the facts and circumstances of 
the case submitted above, the respondents plead that 
the interim order granted is vacated. 

That with regard to the statements made in 
paragraph 11 & 12 of the application,the respondents 
submit that they have no comments to offer.. 

'The respondents submit that in view of the matter 
explained in paragraph 8 of, the submission, the 
examination held from 12/6/95 to 16/6/95 was 
rescheduled to be held from 10/7/95 to 14/7/95 to give 
sufficient and equaL scope to all the Divisional 
P*ccountants,including the Applicants to pass the DA 
Grade Examinatipn.. 

15.' All the three applicants however remained absent on 
the reschedeuled dates of examination held from 10/7/95 
to 14/7/95.. This was also ample indicator of the 'fact 
that they' were not serious and sincere enough to clear 
the examinatiorr besides being -indifferent to the 
honourable Tribunals interim orders dated 6/7/95.. 

18.. The Respondents also' submit-that in compliance to 
the honourable Tribunals interim orders dated 6/7/95, 
the answer scripts of the exam held from 12/8/95 to 
16/6/95 are being evaluated by the appointed Examiners.. 
The results of the evaluation will be held in abeyance 
till further orders. 



H 	 - 	 17. The interim orders of the Honou-rable Tribunal sent 
by Speed Post was received in this Office only on the 

- 	- 	late hours of .7/7/95 (i.e on the last working day of 
-. the week,) and as such since all of the candidates were 

from the State of Manipur4 it was not possible to 
inform the candidates accordingly as directed by the 
Honourable Tribunal on the same day. HOwever one 
candidate Shri.P.Kenshong Naga (Roll No.9) appeared for 
the Exam held from 1017/95 to 14/7/95. 

18. The Respondents 'therefore sbmit that this 
• 	 Department' has not_mitteañyarbitrarins by 

ti cancelling the Excinaon held from 12/6/95 to 16/6/95 
on grounds of malpractice-s and the subsequent 

• rescheduling of the Examin nation from 10/7/95 to 
14/7/95. As such the allegation of the applicants that 
the Respondents action was baseless and arbitraPy does 

• 

	

	 not hold ground nor is it tenable and is liable to be 
set. aside with costs. 

- 	. - 	 VERIFICATION 

- 	
I Shri.L. Tochhawng, Senior Deputy Accountant 

Seneral(A&E) Meghalaya, etc, Shillong, do hereby 
solemnly declare that the statements-made above in the 

H 	 • 	 written statement are true-tb. the best of my knowledge, 

- 	
belief and information, and I sign the verific 	on on 
this day the 21st of July 1995 at Shillong.. 

y Deputy Adc.'untant Gen ra 

- 	 - 	 - 	
- 	(Ad'ninistrat , 

- 	
- 	 Mejh,alaya, Arunac/;ai Prd s.. & Mizora) 

- 	 - 	 -. 	 . 	 • 	
• 	

. 
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• 	Shri/.. 	
z,, 

Of f&o of 	 LJ:; 	,&ij t4,J j 	- F.4? 1 4rt 
C.  

c 

Junior Grade Divis1aa2. cc'.intrit uiid .r h ..dI.ni31t.V cntrl 

of this 	ficu subject tc. th 	f:l.v;. cjt.:';.ic and c. 

1. 	(a) Whi1 o f :r5. c .  tLn :s Juni. r U: do ;:; i.av 1. / cccountnt, 

ho/.Fwill draw p3 y in the 3calo of pay of Jr.Grjric LJivjSjOfl3l 

Accoutt of Rs.425_15_5OO_EB_15_560_20_640EB207O0-25 750/-

to be fixed under normal rules applicabic to theni read with the 

G.I. decisions No.(5) a (14) b1ovi 1:..22C of Chaudri' s Cornpila - 

tion of F.Rs, and S.Rs .., Vol.1, 8th Ldition and other allowances 

as admissible to the Ccntr;i Gc1vrnricnt employcs frem time to time. 

(h) That in case of any change made subsequently In the 

•mode.of fixation of payb the Gc:t. of India, his pay will bere- 

	

• 	
fixed on that basis.  

R* No claim wiLl )C entertained for fall in emoluments 

if any, consequent upon fixation of py under the aforesaid rules. 

No claim for protection of substntive/officiating pay 	• 

of the parent departmnt will be entertained. 

pass -Ing the Divisional Accountants' Grade Examnatiofl, 

to which he/)r ' is. eligible to appear after successful officiation 

for two years in the capacity of Emcrgency(Unqualified) Junior 

Grqde Divisional /ccountant,v4ithin the prescribed chances, he/t1 

• may be absorbod in' the cadre of Uivisienol itccountant subject to 

•, fulfilment of other conditIons ndavailability of posts. 

Con Id 	2 

- 

0 	 ' 

S 
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in  

i t 
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DiVis iü t Which 	 1 	 . 	,. 
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	t (1i. 3fl Undor- 

is 
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• accptS t 	bvc t1rs 	. . :1 t.t ns with 	cpy 	rsd 

off1cL Unlcss Shr/Sr__ L 	
- r

ri 
iVcs the said 	

rp ..t :s a EtergeflCY. 

(Unquqlified) Div1s1.:nl 
,cc.iiLflt :i!1 r'.:t h. 	C(.1)ttJ. 

1 Deputy ,cc''unt:nt Gnurai(naE).. 
çt 

REGISTfl.P/ 	 - 
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4hu -  Chief EnginCr, 
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I ,.. 	. 	 4. 	It.. 	 . . 	. 	 ...:. 	.• 	. 	:... 	 . 
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• 	 . - klre>6  
• ') 	OFFICE OF THE ACO1i! ijjr GL 1i.litL(C.'2OUNjS) 

ME'GFLLI':':  
• ....,':•j!.• 

-- 	
— •'• 

• 	. 	LStt.Oxder.No1,j1/ 7 	I)t..AIIIL,l( 
t 	•I•- 	

s- -.. t / 	 ML 

	

p 1 Of f'ic cf 	 L o 
 : 	Lft...c LtZ 	 Jfl•_ 1 	I is .'PP 0il01 tornpci.jjy t 	Yici !. 	r Lcy(U1ijfj) 

Junior Grade :DiVjsjeno .tccu:itr 	un r t... .( 'iqistr.itjv control J 

of this oficu 'sUbjoc' t 	i 	f:11'.";.na L.'r 	•,.:: c.'nditicns :- 
() Vill j0 ..ff4;': 	•. 	Juj . ..'r ' 	)ivi.:i.., nhI , :cCiufltnt, 

he sAt, will draw pa y in th 	
py Of Jr.Grtjc Divisional 

Accountants of RS.425_15_t3OO_EB_1:,_56O2OG4EB2OlOOr/ : 

to be 'fixed under nc3rmal ru1u 	p1±b1, 1' th;tn re - d with the 
G.I. dCC1sj0g No.(5) a (14) b . Io,'!:..27C of Chaudrj's Compila — 
tion of !and, S.115..., Vol.1, Gth' Edit-, on and other allowances 
as admjssiblc' 

 to tho CnLr;i1 Guvrnmj'it mp1c'y.:s fr.tn time to timu. 
(b)That in case of any ch;nwi 

lndc Subequuntly in the 

mode of, fixation of pay by the G'vt. of i.nUi , hi pay will be ro-

fixed . on 'ha,t basis 0  

	

...........(c) 	No claim will 1 ) ,2 uit.rtaiht f 	fJ I in omo1urnnts 
'if:Pan,consoquent uAn fixitji 	iy unri 	Lh 	t silci rulL, 

4 .; ...:.....'.(d) No claim for protctin 
Of S UbSt'nLive/orfjcjating pay 

of tho prQflt .doartmont will be L'ttrtijrd 

After.: pass ing the Divisjn.iI'ccount,nt3' Gr(e Examination 
• 	to which h/is eligible to )pp.,: nftr 

Ucc3•ful offjcatjon 
for two yoors ifl ; th capacity of' Lr;1erjoncy(Ufl(wa1jfjd) Juior • 	'• 	—• 	•• 
GrqdeDjvjsj0 	'Aocountpn'.Wjthf :Lh.. pr..ccrj:) 	chances , hc/L 

of i)visi.ni ltcc untant Subject to ........•. j• 

f;UJr.fUweflt.df other Conditions and avajlnhjj, f p.sts. .......  

Cuntd 	• 	2. ..  
-. f:t 



C r'fl  t d. . • • 3 • • I 

• .'..• ". 	li 

j 
- 2 - 	 '. 	• '• 	 '. 

	

• 	:.; 
3. 	In c'i 	c..i 	'f ny 	f hi./1r ,p'ir.cnt dcprinic.nts) 

• 	
0 	 : 	 ' 	 - 

IS roVisccI resIbropLct  VL1y, nc. ci im f.r rue-fixt1n9fpny Ln th 

Sc:J!c of py :2 •Ji. Ur:(. Clvi 	i .ccuntMt. vJ01b?1tert3in%.4 	' 
• 	

•0 

• 	 0 	 •\ 	•,% 	,• 4., 	McI 	wjU ie 3 i - oi. - fL:: tr:.r1sfer th•'nyf tl; 	U.Ofi- 

 
• 	 • 	

f 	4 
ce/cfficec 	th. Chi f 	 the .3t3tO f 'TripSrb/iiianipur/ 

I 	'•• IJagal3nd/aru1cha1 Prj A...Sh t.. , 	'Jell S in th offic ,' c'f the 

itcc,untnt, Gn i1, 	i /u q hi y /11 	lt'nd/WiriipurJrri )ura. 
'1 	 , 	• 	,1:y,J '1 "  

The tJ"t(.) 'f tis/hr i ..irtnnt mioraon- • 	 -• 	', 	
• 

cy(nqualifid) Julu,i GrJe Divisi nl /cccunt

••

,ut 1il14b( offec- 
••• 	 '-• • 

ocho 

• 	 • 	• 	 •' • •• 	' 	4r 
Di4is ion to twhich hc/shu is n stod,  

i'r w 	1c_*,&__,, 	
¶ •• 

	

)

Before Shr/ mtisj __ - 	- _L i •, 

is ,rcloased frm his/her prot dptt, hc/ 	is to givo.an Under- 
• 	

00 	
0 • 	 • 

• 	,aking to hj 5 /hor thiSih:n3l (ff1cer to the effect that he/she' 
• 	 • 	 ••• 	 •ji 	

' 

accepts the ab.v LrI3 , and r. niti ns with n ccpyguncI .rPocl.to this, 
•0 	

, 	
I-'-J-. 

•oçfic.i. IJn1.os Sh.r JY& 	(1 4 	•_ 	- 	 - • 	 0 	 0 	 , 	 • 	
. 	 '( J 

givs th,. 'iid Un it kin'; 3  I l"/Ir Joining rpcit as 	Emor ncy 	J 

•(Vnquqiifiud) 	 "ill 	 :. 

	

• 	
• 	;' 	

•0 	 10 	1 •  

D.. puty , ccj33 t.i 	
LncrT1(laL)L. S 

	

H 	,flEGISTEREQJ 	, 	 0 	I • 	 "2' 	 • , IIum).No.JM.I/(D., 	 hil1' n 

9 . 	
'' 	• 	Copy to: 

t.int 

 

'1) The i%ccoun 	onr r) 

The ChiinLr, 

THE  Superint.thhg Engin.r___  



• 	 - 	 / 	: 

The E ocutvu Engir 
"Kploctricity Deptt., 1.10111pt.r P 	t ob Lain thu. 

' 	rtkino I11ntioi...; 	t 	C)  

/ 	
MJoy Kumar Sngii U.UOG 	 id f i 	t' tho nawc. tc 	 k ' his otf2cu 

5) q .  Tho Cxocuti.vo Etigi'- r, 	lLfllJt L)lvi.,ion Ho.I1I, P.W.)., ' 

• ItO 13 	q5TQu 	foi' a.d tho joi- 

nig roprt along with thu 	r ico Duck and c o; of ti Lest Py 

CQrt1fcato of. Swi/xt1.4oyhur ingh  

toyx1s officc7imnIod1tol/, for f xtion of his/t 	pay. 

J 
P.A..,to DA.G(Account).  

P,C,...Fj10 	.. 

 

S.C. File, 
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•Dput 'Lccount'J1t Guiiral(,aE), 

- 	. 	. 	
. 
/ 

'7 	'1 
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REGI3rE 
OFFICE OFTHE 'ACCOUitsff (ApE) MEGfIAL,tyA ETC SHIL!.ONG. 

.1 

E 4 0 •  N0 DA Ce11/. 	
Dated: 	/ O f.)( As per 

the Conditions of recruitment and confIrmation 
relating toe Emergency Divisional Accountant as laid downin 
Chapter VII of thMahual.of Standing orders(admn) Vol1 
andintructjos contjfled In the COmptroljet 
1eie 	 and Auditor Genora1 s 
e ns 

No. 2274_I.1.11I/24_j.01.1 dt. 9/90 and also as per 

	

d oidJi;ion 	Id 
down In his appointment letter hrj 

	

. 	• 	
•. . . , , . •. 	• 	• DiVIIOflajACCOUntt haI 

Divsjon 	
ng.faj 	

to qualify himself in ai test Examination (now 
cailedDivIsional Accountaht 1  Grade Examinatjo) Within the prescrif)ed six 

chances Is re' 9rtd ith Immedite effect 	his Parent Dp rtrie t(i.e. 1~_t. 'f• 	. 	

:r • Departmnt of 	e Govt. of 	 . 	

) and.hjs 	rv ces re lace at 
the dis sai0f the Chief • nginee•  

DepartmentGovtf 	 t& 
 . 

	

As required Underpara .3 4 of the Comptroller a Auditor. 
	" Generalss M.S.O (Admn) Vol.1 repvoduced in Appendix_I 

of the 
prepar rn 

C4P.W.A. 
code, 2nd Ed&cit0 1°64 the reljovdd fficia1 should 

e a memorandum reviewing the Accounts of the Dthvisjon 
(in triplicate) whichh0 rel1r.&ng o 
and forad Prom 	 fficial Should examine. ptly with Jj rem 	

to the Accountant General ...(....

"Di-V

.......
I....  

thejonal °fficer,whth will 

kA  
record such observatjo ashe may consider necessary 

1 his memorandum is requjr 	
in addition to the handing over mem oth his chargoc to relieving 
	 oofficer. 	. 

[ Authority : AG's order dt. 	9,9i at P/41N 
of file N0 hA C011/2_41/()0_91/ 	- 

'I 
'I 

A 

I. ; 

t'.  

I 

Genorai(A) 

•• • • • S 

t4 
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	 / 

Memo No. DA Cell/2-41/991/cL\ 	D)ted' 	23 OCT 
Copy forwarded for information and necessary action to 

- 	I 
TheAcc 	ant 	nerai(AaE) 	 I 

3 	The Executive Engineer, ........................• 	•• 	• 	
I .............................. 

He is requested to release Shri 	, 	 ,•, 	, 	 I 

Divisional Accouniant immediately with the instruttjos to 	
' / 	report to the Chief Engineer, 	 o. •., 	• 	. • 	I 

.. 	
I. • 	. • 	 . . .. 

	 . . • 	.. . . . . . 	. •,. • . . . 	. . 	. . 	

•/ 	 I 	 II 

	

TIe date of release may ,  kint1y be 1ntim6ed to 'this office 	i 
te?apica1iy. As,substtute is bing posted. 	

I 4 Shrj £ . 	 , 	 . 	

I 

I' 	
e. 

	

5 .i. Persdnal file, of Shki......... ;.•.............................• 	 H E.O. File. 	
.. 

7 6  S.C'.F.jj. 
 

0 • ' 	 . 

AIcbntsOffjcei \_ 	
t 

r t l 

• 	 •°., 	
: 

0' 	
0 

• 	
S. 

• 	 .. 	

• 

ii 



3Y / 'I  ? 

( 'OFFICE OF THE 
ACCOUIJT GENERL(PE) kGH1\LAYA ETC SHILLONG 

• 	
* 	

•,,, j 	E.O, No DA 	
Dated 	U' 

per the, 
ondj.tjons of recruitment and confirmation 

 

relating 

to the hmergey Division31 Accotjnt3nt as laid down in Chapt 	IX of 'the Manuai. 
oi Standing orders(Admfl) Vol.1,. and £nstrtj0 	

Cohtj.j 	in the Comptroller an 

	

e'rNo.2274 N IIJ 	
;d AudjtorGeflerl, ltt ./ 	

dt. 9/90 and also a pe 'terms 
' 	

conditions ljd down. lfl.h 	
appointment letter Shr';' 

r 	 ' 	

0• 	

1 
'.LSI...DiVlSl 	

'..:. 	 r. 

Accou 	havjn'ijed 

to qualj' himself in thea Divisjoai Test 'xamihatjon (flow cajl 
	

Divisional AcooJntnt Grade Eanij_ nation) Withj th 
Pescrjhed Six chances, 

i; revprted effect o his parent ertmont 
 

:r 

 

:trnent Oftje Govt of  
rand his, sefvcesrei 	

t.th4 disposal fth0 ChjefL  

	

(& 
• 	 r, 

Departmeflt,GOvt of •JS 	

• 	..•••• 	, 

As required uflder para 334 of the  Generalls M.S.O (Ajrnn 	 Comptroljor a Adjtor. 
• 	

Vol.1 reproduced in 
Appendix i of the C.P..A code, 2nd ditjon 1964 the relieved official Shou1 

 

	

prepare a memorandum reviewing the 
Accounts of the Divjj0 	

, I ' 
( in triplicate) Which 

the relieving offjcjaj should examine, and fo w rd Pr9mpUy 1'iti 	s renIar<s 
tothe Accountant General 

through the ~ 'i_visional °fflcor,who will 
.. 

record such obsOvatj'on as he may Consider flOCessary This 
	

- 

memorandum is requj 	
in additj0 to 	

er.momo 
of his Charges tO.rel 

	 th handing ov 
ie,jng °ficor 

( Authority :_ 
A.G!s idor dt. 4.9.91 at P/41 N  
NO.D 	 of file 1t/2_41/9o9jj 	I 

I 
r.L)eI)Ut Accc.(jntnt  

oøi' 



Acbunts Office'r 

•r 

(1 

Memo No. DA Celi/2-4l/9O-9i/ 36$ Dated_: 	. 

Copy forwarded for information and necessary action to 

i 	TheAccountar)t-General(AaE...........  

•.o, •.•ø...*•I. •e•s•• ...................... •• ii 

The ChIef Engineer, .....................• • • • • • •.. .- .•. . 	. ... 

.. ...... .... . .
. ......... 

The Executive Engineer, . . . . .......... 00 . . . . • . . . . . . 

.. 
He is requested to releaseShri 
Divisional Accountant iinmediatoly with the instructios to n 

: 	report to the Chief Engineer,. . , . . . . . •..... . . . • • •. .; . . . o. 

.. .................................................. ... .:...oi;...,.. 

he date of release may kindly be intimated to this office 
graphically. Asuhstitute is being osted. 

Srd j\>[•  IQ.1\ 	 . 	. 	
I. 

-\O 	Iie.&cLrc .1h-c'" 	at6j W1i 
\k9 	k{Jcx 

. 	5. 	Personal file of Shr ••e•a•••••••*.....S......I'..ö.b.• 

.1:1 	.,•. 	.• 

.6. 	E.O.Fjl 	. 

• 	7.. 	S.C.Fij.e 	. 	. 



V. 

Sr.Dop.: y Accountan (1';1.4., 

•le 

•1 
:1 

.1. 
I 

A 	 -----
Z5  

- 

,4. 	 ftrjtLq 	
r 

- 	OFFICE OF THE AC()IItJTJHT ptr:it, (.t,ri 
I,j '_ r.L.\rpl/ J%U.Uf1J%L/'y/% 131C SjjX,LLONG. 

•.. 	
: 	 A 	

. 	 ?,'_), 
E.O j . ¶ 1ODA Cel1/Lç 	 , Dated 	'i o (') 

 
P per the condii.iong of recr1ultment snd cojfirmation 

reloting to the Lmergenoy Di siona Accountant as laid dpw in 
cit. Vii o? 

tho Mup Ctcnd.ing ordoro(Ac1rn) VO1I, snd 
instruptiohs 	tied jinthep proler ?fld Auditor General's 

dt.J9/90 arid also as Peteps 
and , cbndktions1la1d`down'in his appol rnentetter ShriL1 	-Jcrnd'a • 	:,r/ 	• 	 •,- 

Divisjsjotj 
Adcount n ,having failed i&qualIfy himself in'the Divisional 	

A Test Examination,(nowtall6dDiyii0n01 Acoountant Grade Exami-. 

	

nation)4  within the'prescrjl?ed six chances, is rerted with 	
r ' cL1diate efJct to his 'prnt Departmot 

A 	 fL 	
I U 

Departmetof the ovt 	 Uf' 
I .  and his servjàe 	re. à 	at-thedi !osai of.to ChiJ.'! 

rig i nec rj. 	 4) 'tt kQ'r) t 	
Deplrtmont,Govt 4  of 	

1rr • 	• • • 	'.' 	: •• A A • 
: 	, 	 I 

As required undjr 5xtt 134 of the Cømptrolie, a Auditor 
M.S.d •(Adthn) in .Apendix.I 

of th - C.P I W A
A code, 2nd EcU tion, 194 the relieved official should 

prepare a memorandum. viwing the Accounts of the Divlsjo
1  

( intripljcate) which the r3lie Ing officji should exarnie 
4 	 owj1rd pTornptly with Is 3om3r 	to the .Accountat 	ribral 

A 	• 	• 	 . • 	. 
. 	 through' 	thvisjonai Officcr,who will :i-'' 	-cord S UCU L  obb9-ptjopj "he4 rna, consider Iiccessary.Thjs: embrafld 	Id rquirod in E1dditi0 'i t0 the handinq over memo 

of his charges to:re1ie/jlg offjcoti  

-f Authority z AG's odder dt 4,9.I at p,41N of 	lo  - 	
W4DA Cl1/2..41/9o_91  

• S 	- - 

tt 1 	I 

-S 
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2 — 	

' 2 3 Memo No DA c04.1/2_41/90_91/S.0 2..c Dated_: 	 t 

Copy forward?d fcr' infrmtion and nocqssary actoq t0 '- 

1. 	The Acca4ptilht Gnera.1 (ftcI) - . . . . . . • 1 • • • • • • • 	 . . 	 - 

	

. 	
I,, 	 I . 	• 	' 	, 	' S. 	• 	, bi  

(: 

i' 	Tli Execut.ive nqineer, 	• 	. 	. . 	. 	 • • , ,, 

	

• . 	S 	• • • 	• 	•• • 	• • r , 	•' 	•. • • 	a • • •• 	•.. 	.' a a • . , . • • • • • 	• 	. 	•. a . • • 

	

• He is requested to x.tease Shri •... •. 	.•. 
DVj tonal Acrountar1t J..riiTndiate1y with the insxucios to 
epotto.teChiefIflginoer, ,. 	 ,,,•1J.1 

	

. 

	

	 .
% 	£ 	.. • 	.••, •; 	• 	• •.,. •,.. J . ;. • •.. .•.'. •i , ;. . • . 	• . 	L 	 .• 

	

-i 	 .. 	•,• 	. . ................ 
	. . 	 .. 	 . 	 . 

	

' 	Te date of e1qas nay kin&ly b Intimated to this oftice 
t61egraphjcaljy5 A substitute is boing postec, 	 I 

I 	
I 	 I 4 	Shrct  ,a 	• 	

• a 	a 	 • • 
, 	

I 	 •II 	
4 1 	iI 	

II 	I 
:• . 	

.'.• 	
: . 	 . 	 . 	 . . 	 . 	 . J. 

I 	

l. 

	

/ 5. Personal file of Shrj. • 	• • , . . I 	• • 	, • 	 • 
1. 	

I, 

I?. 	 . 	 • 	 . 	 • 	
'. 	 ;. 	 . 	 . 	 .• 	 • 	 •. 	 . 	 . 	 ..... 	 . 	

•. , 	 . 	 • 

I. 	

• 	1 	I 

	

t 	.11 

•. 	. 	vH:. 	..• 	 . 	 . 	. 	. 
• 	

,,. 	
.• 	 .: 	:..Y.! 	

• 	I 
S1C.File 	 .. 	 I.. 	

• j4 	. 	 1L • 	(,• 	- 	 S .'-... 	• 	•. 	

I. 	 . 	. 	. 	 . 	i., J . 	 • 

	

I 	 .. 	'S... 	 S. 	
•• 

	

I 	
I 

Account, Offjcek 	 tv . 	...• 	.• 	 ...l,, 	.. 

I 	I 	 I 	 I  

• 	,. 	. 	•,. 	• 	t 	 • 	 . 	. 	
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II 	

I 	f 
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